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IN THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO: 216 OF 2024

IN THE MATTER OF:

Ganrav.Shapma™ ... 72 ¢ o o AT R T APPLICANT
VERSUS
Radha Soami Satsang Beas Dera Baba Jaimal Singh And Ors

..... RESPONDENTS

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 3 AND 4,
GOVERNMENT OF INDIA, MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE, NEW DELHI

MOST RESPECTFULLY SHOWETH:

[, Dr. K.Muthamizh Selvan S/o Muthu Kanaga Raj, aged about 41 years
working as Scientist ‘E’ in the Regional Office Chandigarh of the Ministry
of Environment, Forest and Climate Change at Chandigarh do hereby

solemnly affirm and state as under:
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,/ . (; (kL Ik\say and submit that I have perused the copy of the Original Application

.....

"-:: avgca:- }:‘/
% \ /&) z
\\fi’?. \~—/ < and the relevant documents annexed thereto. I say that I am conversant with

the facts and circumstances of the case and therefore able to depose to the

same. I am filing this Affidavit for the limited purpose of opposing the
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admission of this Petition and the grant of any interim relief as prayed for
therein.

[, hereby deny the correctness of each and every contention, statement,
allegation and/or averment which is in any way contrary to or inconsistent
with any statement and/or submission made in this affidavit, as if it were
specifically traversed. I further say and submit that any omission to deal
with any statement, contention, allegation and/or averment made in this

Petition, should not be treated as an admission thereof.

STATEMENT OF FACTS:

3. It is humbly submitted that 'Land' is a subject matter of the State

Government. The forest areas and the legal boundaries thereof are
determined and maintained by the concerned State Government. That,
being the repository of the land records, State Government has the
primary responsibility to determine status of any parcel of land, giving
due regards to gazette notifications, provisions under State and Central
Acts and concerned judgements and directions of the Hon’ble Supreme

Court.

. That prior approval of the Central Government under Section 2 of the

Van (Sanrakshan Evam Samvardhan) Adhiniyam,1980 (Formerly known

\ C\\ W/
Sy

/: gg;the Forest (Conservation) Act, 1980) is required for carrying out any

= ){1_9}’- forest activity on forest land.
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5. The Government of Haryana vide letter No. 597-Ft-111-92/3051 dated
04.03.1992 submitted the proposal to the Central Government seeking
prior approval under Section 2 of the Van(Sanrakshan Evam
Samvardhan) Adhinyam, 1980 for diversion of 40.34 ha of forest land for
setting up Satsang Centre for the Radha Swami Satsang in Haryana.

6. The Ministry after examining the proposal and the recommendations of
the State Government, granted Stage-1 ‘/n-Principle’ approval under
Section-2 of the Van (Sanrakshan Evam Samvardhan) Adhiniyam, 1980
subject to fulfilment of certain conditions.(True Copy of the Stage I
Approval dated 13.02.1997 is annexed as “Annexure R1”.)

7. The State Government submitted the compliance of the conditions of the
Stage I Approval and after due deliberation, the Ministry vide its letter
dated 06.01.1998 conveyed its approval under Section 2 of the
Van(Sanrakshan Evam Samvardhan) Adhiniyam, 1980 for diversion of
40.34 ha. of forest land setting up Satsang Centre for the Radha Swami
Satsang in Haryana with the following conditions:

a) Legal status of the forest land shall remain unchanged.

b) Compensatory Afforestation shall be carried out over 80 ha. of
non-forest land at the project cost, and the area will be notified as
protected or reserved forest.

o/ \\ej)) The forest land will be utilized only for plantation of trees and no

| & { /l_;':u—/: * / . . 1
%\ /= construction will be undertaken over this land.
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d) Any other condition which the State Government may impose
from time to time in the interest of afforestation and protection of
forests. (True Copy of the Stage II Approval dated 06.01.1998 is
annexed as “Annexure R2”.)

It is humbly submitted that this Hon’ble Tribunal vide order dated
13.05.2024 in the present matter had directed that the “allegation which
has been made in subject cited original application needs to be verified
and if found to be correct then appropriate remedial action is required to
be taken/ensured at the first instance by RO, MOEF&CC, Chandigarh”.
The Ho’ble NGT further directed as follow:

“Hence, we direct RO, MOEF&CC, Chandigarh to duly examine the
truthfulness of the allegations made in the original application and
ascertain the extent of violation of environmental norms, if any, and if the
allegations are found to be correct and submit action taken report before

the Tribunal within three months.”

. In compliance to the above said Order of the Hon’ble Tribunal, the

Regional Office, MoEF&CC, Chandigarh had conducted the Site
Inspection on 01.08.2024 of the land under question. The site inspection

was carried out in the presence of the DFO, Panchkula and the Applicant.

Further, vide letter dated 29.08.2024, the Site Inspection report was

i
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{ Carshay

SKukxmnted to the Hon’ble NGT, Principal Bench, New Delhi which was

A% ;a;léen on record vide Order dated 30.08.2024.

/
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10. During the site inspection, the State Government was requested to
provide information on the following:

I.  The historical compartment history including plantation and felling
details of the forest area under question in the instant OA. Further,
tree cutting permission for safeda and State Rules under which
permission was granted.

II. Authentic Wildlife death/kill data from the concern wildlife
division against the allegation made by the complainant; in case no
kill then certificate in this regard.

[II. Comments on the mining and other activities in the nearby River as
alleged in instant OA.

IV. Total area under construction activities by the User Agency in
forest land along with the map of the same.

The said information was not received from the State Government,

hence the Regional Office, Chandigarh wrote a letter dated 04.09.2024

requesting to provide the said information. However, till date, no

information has been received from the State Government. (True Copy

of the letter dated 04.09.2024 is annexed as “Annexure R3”)
11.Further, a proposal (Proposal No. FP/HR/REDIV/493246/2024- 2.0234
ha) for change in land use in 2.0234 ha out of the already diverted forest
land 40.34 Hectare for setting up of Satsang Centre for Radha Soami

\)"\

/ i, \@atang Beas bearing Khasra No. 11/1, 15/2, 14/2 situated at Village — Bir
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Ghaggar, District — Panchkula (HR) has been received in the Ministry on

02.12.2024 in PARIVESH 2.0 portal and the proposal is under
examination.

12.The answering Respondent craves liberty to file additional information, if
any, till pendente lite

13.Hence, in light of the above submissions made by the Answering
Respondent, it is prayed that this Hon’ble Tribunal may take the instant

counter affidavit on record and consider above submissions and pass an

order as it may wt in the interest of justice.

DEPONEN
100EC 204
VERIFICATION

¥ I, the above named Deponent do hereby verify that the contents of the
32 g
%C}%: above affidavit are true and correct to my knowledge and are based on
ol =
Nt :
3 =) = official records and nothing material is concealed therein
i) & \a
32
® 23
2 3
=

Verified at Chandigarh on this 10.12. 2024

A
100EC 201

DEPONENT

Certified That ahe
on Oath/s./

ve Statement made
P e :

CHA\H. IGARH S
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Telegram : PARYAVARAN, éﬁf‘/

NEW DELHI
AL | A

Telephone !
ragn (f2urdiz) -
. Telex : (bi-lingual) : W-66185 DOE IN
FAX : 4360678 .
: WA TREHT
qafaee g 99 qaed
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT & FORESTS
Yaiawml was, o Ao Ao BEREA
PARYAVARAN BHAWAN, CGO COMPLEX
W Uz, 72 Rl - 110003

LODHI ROAD, NEW DELHI-110003

NC. 8“79/92-“ Dat6d3 13‘20 1997.

~ The secretary to theGovt. of Haryana,
Forests Department,
CHANDIG ARH,

&t
Sub 3 Transfer of land Bir Ghaghar protected Forest for setting
up one Big Satsang Centre for the Radha Swanl Satsang,

I an directed to refer to Govermment of Haryana,

Forest Department'’s lettédr No. 587-Ft-11I-92/3051 dated 4th
March, 1992 on the above mentioned subject seeking prior
approval of the Central Govermment in accordance with Section 2
of the Forest (Conservation) aAct, 1980.

2. . After careful consideration of the proposal of the
State Government, the Central Govermment hereby agrees in
principle for approval for diversion of 40.34 ha. of forest
land for setting up Satsang Centre for the Radha Swami Satsang,
subject to ful £ilment of ,following conditions g

{4)  Imnmediate actlon be taken for transfer and mutation
of 80 ha. of non-forest land in favour of State Forest
Dep artment, o ’

(id) The user agency will transfer the cost of compensatory
afforestation (based on the site gpecific estimate
prepared by the pDivislonal rorest Officer) in favour
of the forest Department,

LI /"'
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9% After receipt of the compliance I:epol‘.‘t cn the T
ful filment of the above conditions from the Statewovprm@nt \
formal approval will be issued in this regard under.Section 2
of the Forest (Conservation) Act, 1980, Transfer of\*,forest \
land to user agency should not be effected by the State
Govermment til)l formal order approving diversion of fores £

. land are issued by the Central Government,

Yours faithfully,

//

e

( D.C. Khanduri )

sr. Asstt. Inspector General ;ﬁ-"'!'

Cop/y/to,
\)’;/ principal Chief Conservator of Forests, Government
of Haryana, Chandigarh.
2, The CF{Central), Reglional Office, Chandig;{%“{?m
3, The AIG, RO(HQ), New Dglhi.
4. Guard file,
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( D.C. /Khandzf"*‘* =T
sr. Asstt. Inspector Ge'leral. of Fore
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NO« g~72/92~TFC & = : C%EE}
Government of India
L Ministry of Envimmnqnﬁ 464 )Edrcatm .
: ] : 22
' = : Paryavaran Bhawan, <
CGO Complex, Lodl Road

. New Delhi - 110 003
The Secrelary (Foteshs), :

- N | ’

. ‘Quvt. of Haryana : : Dateds 6.1:9%
'Chandigarh ' et

'.Diversion of 40 34 ha. of forest land for setting up Satsang
Centre for Radha ooamﬁ gatsang in Ambala distt.

!
< 1

i : - k%

F o s directed Lo refer tu your laebkber No. 9046-V-3/97/25302

datrd 24 12 g7 ou  the above nentioned subject geeking  prior

givproval  of the Cenbral GUV+lev L in accordance with Secbion-2
Lhe Forest (Puhsv)valluu) AW 1960 and to sgay " that ULhe

=t Tiopesal has been examiued by the A

kY Ceanbral GQVPUHWLUI uuder Sgoebion-3 of lhe aloresaid Act.

) .
3 ) ‘

dvisury Commitbee constibuted

AfLer k.dl"‘rul consideraktion of the proposal of  the State

‘ilvk‘fixitlultl and | ; Lhe lttU_II\Hll"ll\ﬁleUll uf.  Lhe above wmentilooed
: ummlilcw o Lhie Central Governuwentd,

lmhl
B [ 40, 34 ha,..of forest land for setting up Satsang Centre for
Qﬂadha Soaml Satsang 1in Ambala district subject to following
ondirions-

L hereby, couveys its  approval
ol Lon=2 of Lthe Forest (Causcrvalion) Ackt, for dJdiversion

' , -. ‘
Lpgal status of forest land shall remain unchanged. :

Compgnsatory afforestation will be carrled out over 80 ha.
of non-forest lJand at the: project cost, and the ares will be
notificd as’ protectud or reserve forest

The forest land diverted will be utilised only for plantation
of trees and no constructjon will be undertaken over this lanc

TR |
Any other condition whichlthe State Govt. may impose from tirn

JEwto time in the interest of afforestation and protection of
forests.

Sll s ,
'H Yours faithfully,

Rt :
= D ( RvK. CUAUDHRY )
' L g ﬁ{Asgtt.vInspector General of Fore

¢ !




GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE
CHANGE
&1 srafer, € / Regional Office, Chandigarh

SPEED POST/E-MAIL
F.No: 19-CC-005/2024-RoC Dated: .09.2024

To
The Principal Chief Conservator of Forests (HoFF)
Government of Haryana,
State Forest Department,
Van Bhawan, Sector-6
Panchkula, Haryana

Sub: OA No. 216 of 2024 in the matter of Gaurav Sharma Vs Radha Saomi Satsang BeasDera
Baba Jaimal Singh & Anr. pending before the Hon’ble NGT (PB), New Delhi -reg.

Sir,

The undersigned is directed to bring to your kind notice that the Hon'ble NGT (PB), New Delhi
Order dated 13.05.2024 (copy enclosed), wherein, Hon’ble NGT directed the RO, MOEF&CC, Chandigarh
to duly examine the truthfulness of the allegations made in the original application and ascertain the
extent of violation of environmental norms, if any, and if the allegations are found to be correct and
submit action taken report before the Tribunal within three months”.

In compliance to the aforesaid Order, the RO, Chandigarh has conducted the site inspection and
during the site inspection following information has been requested from the State Forest Department:

1. The historical compartment history including plantation and felling details of the forest area
under question in the instant OA. Further, tree cutting permission for safeda and State Rules
under which permission was granted.

2. Authentic Wildlife death/kill data from the concern wildlife division against the allegation
made by the complainant; in case no kill then certificate in this regard.

3. Comments on the mining and other activities in the nearby River as alleged in instant OA.

4. Total area under construction activities by the User Agency in forest land along with the map
of the same.

|
B

The information as requested above has not been received so far, accordingly it is once again
requested to provide above mentioned information for final submission before the Hon’ble NGT.

This issues with the approval of the DDGF (Central), Regional Office, Ministry of Environment,
Forest & Climate Change (MoEF&CC), Chandigarh.

Yours faithfull
Signed by Raja Ram Singh ours faithiully

Date: 04-09-2024 14:50:13

Encl: As above

(Dr. Raja Ram Singh)
DIG (Central)

a9 H. 24-25, HaeX - 31T, 9SG -160030 /168a s No. 24-25, Sector-31 A, Chandigarh -

\ TN / Tel No : 0172 - 2638061 Fax No : 0172 -2638135 Email : ronz.chd-
mef@nic.in




